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%__ 2 / threugh the precess of recruitment threugh
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g RRB examinatien , he was regularised as

Inspector of works GrL.III en 18.12.,1992,

e came t® oe posted 3t ahadrak as a Jr.
gl eek on 5, 5,84 and then came en trans fer
te Jajpur Keonjhar read during Feeruaiy,
2001.Frem Jajpur Keenjhar Read, he came tc oe
posted at 3alugaon oY order dt, 4.3.2002.
Now oy imguacned erder undex AND exir e~ 2

dated 2.1, 2003, he has peen asked Lo face

trans fer frem 3alugaen te serhampur.Being

Trans fer being an incident of
service,it is for the autherities of the
Aggli&ant/aEQP:nden:s togive due consideratia
to the grievance of the Applicant raised
acainst the impugned transfer erder at,

2.1.2903.2he:&foreathis QA is disbcsed ef
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with a direc
cially Resgendent No.Hi.e. senier pivisiona
Engineec(c@,o:dinaticn)yt Khurda Read) te

1eek to the grievances of the Applicant as

"

raised in this OA and pass necessar
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rders within a fc’,‘-ei'i'.“,(". of thirty daye frem

[

the date of receipt of a copy of this order
rhe Respendents acre, heteny,directed to

allew the applicant te centinue at Balugaen

until a final deécision is taken oy the
Resoondent No,4 en the grievances of the

Applicant as directed anctVe.
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